
IN THE CENTRAL ADMINISTRATIVE TRINAL 
AHMEDABAD BENCH 

O.A. No. 
JA. No. 

DATE OF DECISION 	/ 3 

Petitioner 

* i.pt€: I 	Advocate for the Petitioner(s) 

Versus 

India & Anr. 
	 Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	 T 	 AaJrman 

The Hon'ble Mr. 	 ; 4emb-r LA) 

Whether Reporters of local papers may be allowed to see the Judgementi 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

ther it needs to be circulated to other Benches of the Tribunal? 



: 2 ; 

shri R.Rambadrari, lAS 
E-1, Samarpan Flats, 
Ellisbridge, Abmedabad. 	 : Applicant 

Advocate Mr.J.J.Yajnik 
& Mr.K.M.Patel) 

Versus 

The State of Gijarat, 
Through; 
The Secretary, General 
Administration DepartiTent, 
Sachivalaya, Gandhiriagar. 

The Union of India, 
Through: 
Secr-tary, Home Affairs Ministry, 
New DeihivilO 001. 	 : Respondenth 

.Advocate 

ORAL ORDER 

IN 

O-A-Z626Z93 	
Date:9/11/3 

Per: Hon'ble Mr.N.B.Patel 	 : Vice Chairman 

The applicant and his advocate are not present. 

Dismissed for default. 

V.Radhakrj shrian) 
Member .A) (N13  

2ate1) 
Vice airman 

a. a.b. 



NA11H4 	Th 

Order 	
-: 

Mmt,r f 
vrh is r))t 	l/rib/i, 

1,)e ntter is idiOUrned 

/1 

r.AMAMOORTHY 
EM.RLA 

1 2. 94 

Jotica r€:urriah1e on 013-94. 

\L 

(K.Famamoorthy) 	 (N.E.2atei) 

Member (A) 	 Vice Cha irra. r. 

1-3-94 
M..31/94 IN O..626/93 

Heard Mr.Pndya,learned Assis 
-ant Government Pleader. M.A. allowed. 
0.A.626/93 restored to file. No order a 
to costs. 

0.A.626J93 

Fixed for admission hearing or1 
08-3-94. 

P.arnamoorthy) 
Member (A) 

(N.B atel) 
Vice chairman 

*AS 



F 

U.A./25/93 

o.: 	 )Ott 	 Order 

Adjourncd to 21.1.1994 at the reQuest of 
Mr,K.M.Patej,, as he wants to ascertaii whether 
the poitc.nt haq filed any M.A. tor cordneticn 
of Leiay or note  if it is it 	wnt to 

'H 	
file the same. CI1J. Ofl 210.1994. 

'4- UX' :e., 
Vj 	h].rmn 

21-3 	 Adjourned to 29-3-94,at the request of 

2E-394 

Mr.Patel as he wnts to file amendment aplicatjon. 

(N s B. Pat e]j 

4 

C-n copy of 	being furnished to 

r.Kreshihe wives service. Nobody is pre.ent 

on behalf of the 3tate Governrne1t though. ir. Pat 

furnishec co' of .i.. to Jr.Pandya, learned 

Assistant Government Pleader,iho reports the 

t-te Government. Notice to the re3pondent No.1k 

3tate Government of Gujarat,returriable On 1-4-)4. 

(K.Remmoorthy) 	 .3.2ctte].) 
'4ember () 	 Vice ChL irman 



40 

!eplY filed by the State Government 

taken on record. Adjourned to 35-94,at the request 

of .ir.KUre3hi for filing reply. 

(K.RamamoOrtY) 
1ember (A) 

i9-4- 94 

(i.B.Ptel) 
Vice Chairman 

03.5.1994. fr1.A./135J94. 

Taking an over all view of all the 

IcircumstancEs of the case we find that this is a 

it case for condonation of delay because the 

kmpugned order dated 16.12.1985 was communicated 

the applicant in February 1986 and soon there-

fter he filed a writ petition before the High Court 

2.6.1986 challenging the impugned order. 

he writ petition was admitted on 13.9.1996 but on 24i 
2.3.1992, it was transferred to this Tribunal and 

te T.A. was dismissed on 1.9.92 on the gr3und that 

tie Tribunal could not take cognigence of the T.A. on 

is transfer by the High Court since the writ petition 

flOt perling in 1.11.1935, when the Tribunal 

4as established. It is abundantly clear that the 

aolicant could not be held responsible for any . 
lelay till 1.9.1992. Abut 4 or 5 months after 

Fe has filed tne present application on 3.2.1;93 and 
not 

'hererore, tho dela" couldLbe graded as inordinate. 
(ouled with this-is a fact that the applicant had 
frorn the beginnirg a clear intention I to challenge 
tjhe impugned order. M.A. allowed. Delar condned. 
Mj.A./135/94 stands disposed of. 
Jf.A* may be listed for admission hearing on 14.6.94. 

(K.Ramamcorthy) 
Member (A) 

(N. 
Vice Chajan 



- 

O.A./526/93 

iJae. 	Off ice keport 	 Order 

08.03.134 	 Adjourned to 21.3.1994, at the request of 
I Mr.K.M.Patel, as he wants to ascertain whether 

the applicant has filed any M.A. for condonation 
of delay or not, f it is not filed, he wants to 
file the same. C1i on 21.3.1994. 

(N..t1) 
Member (A) 	 Vice bainan 

t 	 / 

21-3-94 
	

Adjourned to 29-3-94,at the request of 

Nr.Patel as he wants to file amendment aplication. 

(K. R amarnoorthy) 
Member (A) 

(N.B.iitel) 
Vice Chtiirrnan 

* 

29-3-94 

I 

On copy of 	being furnished to 

ir.Kreshi,he wives Service. Nobody is present 

on behalf of the state Government though .Pate1 

furnished co_ ,,,  of 	to L .r.Pandya,leerned 

is1stnt Government Plesder,,ho reports the 

tsteGoernrnenb. Notice to the resoondent No.1, 

tate Government of Gujarat,returnaole on 19-4-;i4. 

J-Pa N. Btel) 
Viceirman 

(K .Iamamoorthy) 
Member 

k 



\,k 

03 • 5. 1994.  

p. 

M.A. /185/94. 

circumstances of the case we find that this is a 

fit case for condonation of delay because the 

impugned order dated 16.12.1935 was communicated 

1) 	
t_-. - 	 'A -4- 

LJS.!1 on Lecw.:ci. 	UJUUJ L1LL LU 	 , cL 	LL1 L1LUt.5 L 

of 	r.ureshi for filing re )ly. 

*A3 * 

(R.Ramamoorthy) 
-ember (-) 

Taking an over a11 view of all the 

*11"A 	
I 

(N • . A tel) 
Vice Chirrnan 

l-4-4 	 Rerly filed by the 3tate Government 

to the applicant in February 1986 and ,soon there-

after, he filed a writ petition before the High Court 

Dfl 2.6.1986 	challenging the impugned order. 

The writ petition was admitted on 13.9.1986 but,, on 2 

24.3.1992, it was transferred to this Tribunal and 

he T.A. was dismissed on 1.9.92 on the grDund that 

he Tribunal could not take cognince of the T.A. on 

ts transfer by the High Court since the writ petition 

was not pending on 1.11.1935, when the Tribunal 

was established. It is abundantly clear that the 

applicant could not be held resoonsible for any 

delay till 1.9.1992. About 4 or 5 months after 1.9.92 

he has filed the present application on 3.2.1993 and 
not 	-tt 

therefore, the delay couldLbe gr&ded as inordinate. 

Coupled with this, is fact that the applicant had 1  

from the beginning)  a clear intention to challenge 

the impugned order. M.A.. allowed. Delay condoned. 

M.A./185/94 stands dIsposed of. 
3.A. may be listed for admission hearing on 14.6.94. 

(K.Raamoorthy) 
Member (A) 

(N. 3.ate1) 
Vice Chaj.n.an  



o.A./626/93 

Dat 	I 	Office Report 

14.- 6- 94 
	 The other Hon'ble Member is not available, 

it the request of Mr. J.J.Yajnik adjourned to 

8th July, 1994. No further time will be given. 

N.B.Patel 
Vice-Chirman. 

8.7.?4 	 As the other Hon'ble Member of the Bench 

is not available,adjourned to 22.7.94. 

(N.B.Pãtel) 
Vice CY1a.irrn2n 

vt 

	

22.7.S 
	 Adjourned to 1.8.4,at the request of 

ir.K.M.?ate1. 

/7 
L ' 

(V.Radhakrishnan) 
Member (A) 

*ssh 

(N.Batel) 
Vice airman 

1/8/ 1994 adjourned to 8.8.1994,at the request 

o. 	Deepak Patel on behalf of Mr.K.M.Patel, 

who is reported to be sick. The applicant should 

consider whether an appeal lies from the impugriee 

action to the Government of Idii and a memorial 

lies to the President of India and, if so, 

whether his application without exhausting the 

said remedies is maAntable. 

Ill on 8.8.1994. 

(V. Radhakrishnan) 
	

(N..pate1) 
Member () 
	

vice Chairman 

aab 



0 

	

Date 	I 	Office Report 
	

C R 0 E R 

	

8/8/94 	 Heard Mr.K.i4etcl and Mr.Bambhania for 

Respondent No.1. 	 It is made clear 

that it will be open to the respondents to 

 

contenftt the final hearing that the O.A. is 

premature as the applicant has not exhausted 

. departmental remedies before approaching 

the Tribunal. Reply is already filed. Mr.Patel 
that 

states/rejoinder is not necessary to be filed. 

O.A. fixed for final hearing in due course. 

(V.Radha]c.rishnan) 	 (N.E.tatel) 
Member(&) 	 Vice Chairman 

aeb 

26 .8 .;)9 

 

None for the parties, place before 

flivision Bench on 6.9.199. 

(V.Ramakrishnan) 
vice Chairman 

vtc. 

6 .9.99 	 Adjourned to 1.10. 1199. 

(..C. Iannan) 
:ernber(J) 

vt. 

(V. jamaJcrishnan) 
Vice Chairman 

A 



OA/626/93 

DATE 	OFFICE REPORT 	0 R 0 E R 

1.10.99: 	 Mr. Adhvaryu enters appearance for the State of 

Gujarat, Respondent No.1. Place it before the 

Special Bench on 14.10.99. 

A.S.Sanghavi) 	 (V. Ramakrjshnan) 
Member (J) 	 Vice Chairman 

:pmr 

14.10.91 	 Dismissed for default. 

oral order dictated in the open Court. 

(Aghavi) 	S 	 (V.Ramakrlshnan) 
wmber(J) 	 Vice Chairman 

vtc. 

I 	 I 

1 	 I 

I 	 I 

I 	 I 
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I 	 I 
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OA/626/93 
DATj, OFFIE REPORT 0 	R 	D 	E 	R 

. 

1.10.99 :Mr. Adhvaryu enters appearance for the State of 

Gujarat, Respondent No.1. Place it before the 

Special Bench on 14.10.99. 

(AS.Sanghavi) W. Ramakrishnan) 

9 
9 

Member (3) Vice Chairman 

9 
9 

1,rnr 

Dismissed for default. 

I 
I 

Oral order dictated in the open Court. 

9 
9 

(A.s.Sanghavi) 
I  )flb(J) Vice Chairman 

9 
9 

9 
9 

I 

9 

9 

' 
I 

9 

vtc. 

9 

I 

9 

I 

I I  

- I 

9 

I 

1 

9 

9 

9 

I 

I 
I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 

I 
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I 

I 
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I 
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I 

I 
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I 

I 
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11p 	 CENTkAL )LISTRAT1,T TRlL. 
AH?EDABAD BE Wk4 	DAB AD 

O.A.NO. 626/93 

Ahmedabad this the 14th da 

Shri R. Ralnbadrafl, I.A.. 
E-1, Saniarpan Flats 
Fllisbridge. Abmedabad.  

r Advocate Mr. j.jya,inik 
Mr. K.. 

The State of GiJarat 
o e served through 

The 5cretary, Gener 
Aj1ministration Departr..:L 
achivalaya. Gandhinaa 

Union of Indi,ati 
served through 
Secretary. 
Home Affairs Ministrj 

ew Delhi. 

By Advocate: Mr. P.F.4c:.'.C. 

OFDER (Oral) 

Hofl'ble ir. V. gamakrishnan. Vice 0Li3.rrflan. 

NC; ither the ap2iicant noV his Coun 1 i re sent 

TXy have not been present on earlier occasions also. 

parently, the a1icant is not interested in pursuing 

the matter. jismissed for default. 14r,,Adhvaryu present. 

(A.S .sanghavi) 
mber(J) 

(V.Ramakrishnan) 
Vice Qhair man 



CENTRAL ADVINISTRATIvE TRIj3UN4r 
AHMCDABAD BFCH, AHWDABAD 

O.A.No.626/93 

Ahmedabad this the 14th day of October, 1999. 

Shri R. Rambadran, I.A.S. 
E-1, Samarpan Flats 
Ellisbridge, Ahmedabad. 	 .... 	Applicant 
By Advocate ;  Mr. J.J.Yajnik & 

Mr. K.M,. Patel 

VERSUS 

1 • The State of Gujarat 
TO be served through 
The secretary, General 
IInuinistratjOn DepartzrEat 
Sachiva]. aya, Gandhinagar 

2. Union of India, Notice to be 
served through 
Secretary, 
Home Affairs Ministry, 
New Delhi. 

BY Advocate;  Mr. P.F.Adhvaryu. 

ORDER (Oral) 

Hon'hle Mr. V. RamakrishnarA#  vice Chairman. 

Neither the applicant now his counsel is present. 

They have not been present on earlier occasions also. 

Apparently, the applicant is not interested in Pursuing 

the matter. Dismissed for default. Mr.Adhvaryu present. 

7')l 
(A.S.sanghavi) 

?mber(J) 
(V.Ramakrishnan) 
Vice Chairman 

vtc. 


